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	1
	14.00

P.M
	                           Ch. Prem Singh, Hon'ble Speaker in Chair

                                         

	2
	14.02

P.M
	Obituary references:

      House made obituary references on the following and observed two minutes silence    as a mark of respect towards the departed souls: -

1.  Shri Ram Prakash Gupta, Ex-Member, Delhi Metropolitan Council .

2. Shri Markandey Singh, Ex- Lt. Governor, Delhi



	3
	14.08

P.M
	The Chair read the Order of Supreme Court in connection with the sentence of  imprisonment to Shri Harsharan Singh Balli for contempt of court. 

Dr. Jagdish Mukhi made a request for release of Shri Harsharan Singh Balli in order to participate in the on going Budget Session.

In reply, the Chair stated that request of  Dr. Jagdish Mukhi would be forwarded to the  Supreme Court of India for appropriate action.



	4
	14.14

P.M
	Question Hours: Starred questions No.1,2 & 4  were asked and replied. Replies to starred questions No.3, 5-20    and un-starred questions No. 1-28   were placed on the table.



	5
	15.00

P.M
	Special Mention (Rule 280):  The following Members to raise matters under Rule 280:-

1. Shri Ramesh Lamba               7. Shri Baljore Singh

2. Shri Veer Singh Dhingan       8. Shri Surender Kumar(Chief Minister intervened)

3. Shri Mange Ram Garg           9. Shri Vijay Jolly(Minister of Tourism intervened) 

4. Shri Kulwant Rana                10. Shri Mohan Singh Bisht

      5.   Shri Brahm Pal                       11. Shri Tarvinder Singh Marwah

      6.   Shri O.P. Babber (Minister of Education intervened)                                        



	6
	15.34

P.M
	 Presentation of Reports:

1. Shri Ramakant Goswami   presented the Twelfth  Report of the Business Advisory Committee .

2. Shri Ramakant Goswami  presented the Ninth  Report of the Private Members Bills and  Resolutions Committee.
.

	7
	15.35

P.M
	        Papers  laid on the Table:

I  Smt Sheila Dikshit, Chief Minister  laid the following   Notifications / Reports:- 

1. Notification dated 6.3.2007 regarding change of competent   authority in respect of Delhi Jail Board, under Delhi Right to Information Act 2001 (English & Hindi Version)

2. Annual Audit Reports for the years 1999-2000, 2000-01, 2001-02,

2002-03 & Statements in respect of Netaji Subhash Institute of  

     of Technology ( English & Hindi Version).

II  Shri Mangat Ram Singhal, Minister of Industries  laid the following Notifications

     (English & Hindi Version):-

1. Notification dated 23.11.2006 regarding Declaration of five Industries to be public utility service u/s 2 of the Industrial Disputes Act, 1947.

2. Notification dated 8.1.2007 to the effect that under the provision of sub rule (1) of Rule 65 of the Delhi Factories Rules 1950 the rule 65 to 70 shall apply to the 22 factories.

3. Notification date 15.01.2007 regarding addition of 247 retail stores pvt. Ltd 20 A,  Defence Colony, Main Mkt. New Delhi in the schedule appended u/s 4 of the shops and Establishment Act 1954.

4. Notification dated 02.3.2007 regarding appointment of Ms. Sujata Kohli as Presiding Officer Labour Court No.2 U/s 8 of the Industrial Disputes Act 1947 (XIV  of 1947).

5. Notification dated 9.3.2007 regarding appointment of Sh. K.L. Meena as Chief Inspector of Factories Under Sub Section (2) of Section (8) of Factories Act 1948.

6. Notification dated 13.3.2007 regarding revision of rates of minimum wages in the schedule of employment under the minimum wage act 1948.

7. Notification dated 19.3.2007 regarding appointing the Labour Secretary, Govt. of NCT Delhi as Member of Delhi Building and other Construction Workers Welfare Board U/s 18 (1) of the BOCW (RENCS Act 1996).

   

	8
	15.36

P.M
	Dr. Narender Nath  moved the following Motion which was seconded by Shri Anil Bhardwaj   :-

            “That this House expresses its gratitude to Hon’ble Lt. Governor for his address delivered to the Assembly on 21st March, 2007”.                          

Dr. Narendra Nath thereafter initiated the discussion-



	9
	16.00

P.M
	House adjourned for tea break

	10
	16.40

P.M
	House re-assembled

      Dr. Narendra Nath continued discussion on the motion of thanks.

Shri Anil Bhardwaj seconded the motion moved by Dr. Narender Nath.

The following Members participated:

1. Dr. Harsh Vardhan



	11
	18.00

P.M
	 The House was adjourned upto 2.00 PM on 12th April, 2007
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